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(ix) Prescribinz a time limit for con-

verting letters of intent into indus-
trial licences

SHRI ERA MOHAN (Coimbatore) :
‘During the period 1980 to 1983, 3119
letters of intent had been issued by the
Government of India, out of which
1.613 had been converted into industrial
llcenc.?es. This makes it clear that the
remaining 1506 Jetters of intent were
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not converted into industrial licences
due to some reason or the other. In
Tamil Nadu, during the above period
only 131 industrial licences were taken
against 203 letters of intent obtained.

There is a genuine grievance of
several intending enterprencuis that in
order to stall them from starting indus-
trial ventures some vested interests
corner the letters of intent. The above
figures give substance to their con-
tention.

It is requested that a time limit
should be prescribed for cunverting
letters of intent into industrial licences.
Beyond this time-limit thec letters of
intent pending conversion should be
repealed and fresh letters of intent
should be issued to others.

(x) Making adequate funds available
to Maharashtra government for
structural and repair works to the
buildings constructed by Mabha-
rashtra Housing Board

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central) : The
exodus of population from rural areas
to the cities like Bombay and Delhi has
added to the housing problem of the
cities. Bombay city is already at the
point of bursting in the seams.

In spite of various plans like
HUDCO and slum improvement scheme,
the gravity of the problem is not yet
reduced. Government efforts to accom-
modate people in the houses constructed
by State Housing Boards or develop-
ment authorities have not met with

success.

It is a known fact that the Housing
Boards and D.D A. use substandard
and inferior material in their construc-
tion. The negligence on the part of the
Housing Boards in the maintenance and
repairs to the buildings on the plea of
paucity of funds has only edded to the



